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He said there are precedents to that 
effect. Speaking as a lawyer, all the 
precedents of which I have knowledge 
are to the contrary, viz., ii territories 
are added to any province, then the 
condition is that the laws to which 
the people were previously bound 
should continue unless and until those 
laws are changed by the appropriate 
Legislature or by the appropriate 
authority. Now, these Bellary people 
go there as frpm 1st October. They 
continue with their old laws. They 
become accustomed to Mysore, and 
then you may through your Legisla
ture make appropriate legislation as 
the Bill suggests.

I, therefore, very confidently say 
that the amendment which is based 
upon the resolution of the Mysore 
Legislature should not be accepted, 
and the Bill should be allowed to 
stand as it is.

Mr. Chairman: The question is:
In page 17, for clause 53, substitute:

“53. Territorial extent of laws: 
On and from the appointed day, 
all laws in force in the $tate of 
Mysore shall extend and apply 
to the territory added to the State 
of Mysore by sub-section (1) of 
section 4 and all laws in force 
immediately before the appointed 
day in such territory shall cease 
to have any force therein:

Provided that the Government 
of Mysore may by notification 
made before the appointed day in 
the Mysore Gazette declare that 
any law in force in the transfer
red territory immediately before 
the appointed day shall continue 
to be in force and apply to the 
territory added to the State of 
Mysore by sub-section (1) of sec
tion 4 until otherwise provided by 
a legislature competent to make 
laws for the State of Mysore or 
other competent authority as the 
case may be:

Provided further that anything 
done or any action taken under

the laws in force in the transfer
red territory before the appointed 
day shall be deemed to have been 
done or taken under the corres
ponding law in force in that ter
ritory as from the appointed day.*’

The motion was negatived,
Mr. Chairman: The question is:

“That clause 53 stand part of 
the Bill.’’

The motion was adopted.
Clause 53 was added to the Bill,
Clauses 54 to 58 were added to 

the Bill
Mr, Chairman: Now it is 10-45, and 

we take up the other business of the 
House.

RESOLUTION RE COMPULSORY 
MILITARY TRAINING OF 

STUDENTS—concld.
Mr. Chairman: The House will pro

ceed with the further discussion of 
the following resolution moved by 
Dr. Ram Subhag Singh, on the 7th 
August 1953:

“This House is of opinion that 
immediate steps be taken to im
part compulsory military training 
to all High School and College 
students.”
There are also the amendments 

moved by Shri U. C. Patnaik and 
Shri A. K. Gopalan.

The Deputy Minister of Defence 
(Shri Satish Chandra): When I was 
speaking on the last occasion on this 
resolution, I ventured to point out 
that two distinct approaches had crys
tallised during the debate. Some hon. 
Members had laid emphasis on the 
development of character, physique 
and personality of our young men, 
while others emphasised the defence 
aspect in order to develop martial 
qualities amongst the youth of our 
country. There were some hon. Mem
bers who were opposed to the Becond 
approach, though all of them were 
unanimous, as far as the first one was 
concerned.
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I also stated on that day that it was 

unrealistic purely from the defence 
point of view, to impart military train
ing to millions and millions of our 
young men, and also that it was not 
practicable to give that training, due 
to lack of finances and necessary 
equipment, and also due to a dearth 
of the requisite number of instructors. 
Even if we desired to give military 
training to as large a number of our 
young men as possible, in order to 
develop in them a sense of social res
ponsibility, it was not possible to do 
so, on account of limitation of our 
resources. In that connection, I gave 
certain facts and figures, and said that 
the Government were spending about 
two crores of rupees on the National 
Cadet Corps scheme, which catered to 
the needs of about 80,000 boys and 
girls. In spite of various difficulties, it 
is the intention of the Government to 
provide increasing facilities to more 
and more of our young boys and 
girls, so that they may have an op
portunity to get some sort of semi
military training.

In that connection, I was referring 
to the scheme of Auxiliary Cadet 
Corps, which has recently been intro
duced. The Auxiliary Cadet Corps 
was started last year as an experi
mental measure in some schools and 
fe'plleges, and there are already about 
/6,000 boys on its register. It is in
tended to expand it af far as possible.

The Auxiliary Cadet Corps has al
ready been introduced by the Baroda 
University for all its under-graduates 
on a compulsory basis. I am glad to 
say that the Government of Delhi 
State has only a few days ago decid
ed to implement that scheme for all 
the boys and girls studying in sixth to 
eleventh classes, in the Delhi State. 
The number which will gradually 
come under the Auxiliary Cadet Corps 
in the Delhi State alone will be about 
30,450. There are 121 boys* schools, 
and 78 girls’ schools in Delhi State, 
and the scheme will be gradually in
troduced in all these higher secondary 
institutions.

I think that it will be possible to 
start a course for the training of in
structors, who will be the school 
teachers themselves, very shortly. 
This work will be taken up by the 
National Cadet Corps officers and in
structors. When these teachers have 
had their training for a few weeks, 
they will in turn begin to impart in
struction in mass drill, physical train
ing, and other subjects included in 
the syllabus of the ACC to the 
students in their respective colleges 
and schools. '

Special attention will be paid to 
develop the Auxiliary Cadet Corps in 
the community project areas and the 
community development blocks. It 
is the intention of Government that 
this scheme should be started in the 
village schools in the community pro
ject areas as early as possible. The 
National Cadet Corps Commanders 
have been instructed in this connec
tion, to contact the respective State 
Governments, and to formulate con
crete proposals to be forwarded to the 

' directorate of the National Cadet 
Corps. The Auxiliary Cadet Corps 
will be run under the overall super
vision of the National Cadet Corps.

Apart from the National and the 
Auxiliary Cadet Corps, we have the 
Territorial Army. The students of 
our colleges, above 18 years of age, 
can join the Territorial Army, if 
they so choose, provided the units 
exist in their respective areas. It 
has been pointed out to the House 
during the last Budget debate, and 
hon. Members are aware that the res
ponse to the Territorial Army in the 
urban areas has not been very satis
factory. The young men in our col
leges, who are above 18 years of age, 
and are generally in their post
graduate or degree classes, are wel
come to join the Territorial Army, for 
which the financial sanction already 
exists, and in which we are in a posi
tion to take more boys immediately.

The role of the Territorial Army is 
to relieve the Army of its static duties, 
in times of emergency. It will also
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be responsible in an emergent situa
tion, to operate the anti-aircraft 

, guns, and the coastal defence batteries. 
The Territorial Army personnel have 
got certain military obligations. The 
men who join it are liable to be called 
up at any time when an emergency 
arises. The response to the Territorial 
Army scheme has not been as good as 
we would have desired it to be. If 
hon. Members take some interest in 
their constituencies, they can persuade 
the educated young men to join the 
Territorial Army provided they are 
above 18 years of age.

The Territorial Army training is 
given generally in the evenings, or in 
the week-ends, or on holidays, and the 
trainees have to complete a certain 
number of hours in a year, after which 
they have to attend a camp at the 
end of each year. So the students in 
our colleges can join the Territorial 
Army without dislocation of their 
normal work. As there is an evidence 
of so much interest in the imparting 
of military training to our young men, 
I hope hon. Members will exert their 
influence, and will see to it that the 
Territorial Army very soon completes 
its target quota. The target that we 
have laid down has not so far been 
reached and we would greatly wel
come the young men joining the Terri
torial Army.

At the last meeting of the Central 
Advisory Committee of the Territorial 
Army, which was recently set up, it 
was decided that we should have some 
other scheme which does not make it 
obligatory "for the men who join it, 
to be called up for service in times of 
an emergency. Just as the National 
Cadet Corps has how an Auxiliary 
Cadet Corps, another scheme, viz., the 
Auxiliary Territorial Army has now 
been evolved in consultation with the 
Central Advisory Committee on which 
this House is well-represented. This 
Auxiliary Territorial Army wDl try 
to reach a larger number of people by 
giving them military training without 
incurring heavy expenditure which is 
the main limiting factor in the pro
gress of military education. There 
will be no liability regarding military

service in the Auxiliary Territorial 
Army. All adults between the ages 
of 18 and 40, who like to take military 
training, can join the Auxiliary Terri
torial Army. One week’s camp will be 
held at different places in which mili
tary training will be given. It is pro
posed to start it this winter when 12 
camps will be held in each of the three 
Commands and 480 men will be ad
mitted to each camp. So in 36 camps 
in the three Commands, with 480 men 
in each camp, we will be able to give 
training to 17,280 men during next 
winter. In these camps, military drill 
and some elementary rifle training 
will be imparted by the Army person
nel.

I have narrated now the four 
schemes that we have before us for 
imparting military training outside 
the armed forces—the National Cadet 
Corps, the Auxiliary Cadet Corps, the 
Territorial Army and the Auxiliary 
Territorial Army—and it will be 
evident from this that the Govern
ment are .doing everything that is 
possible in this direction.

But, as a young man, I might point 
out that the main problem before the 
youth of the country today is not so 
much the lack of facilities for mili
tary training as that of hardship caus
ed by acute unemployment. (Inter
ruptions),

Shri Jalpal Singh (Ranchi W est- 
Reserved—Sch. Tribes): We will come 
to that later.

Shri Satlsh Chandra: Most of our 
young boys who come out of our 
schools and colleges are the victims 
of this demon of unemployment. They 
find that it is impossible to make a 
start in life,

Shri Dhnekar (Jhansl Distt-^uth): 
Employ in the military.

Shri Satish Chandra: That is the 
biggest problem which the youth of 
the country have to face today. It is 
for the House to consider, when it 
thinks about young men and their 
problems, whether military training is 
more important or equipping them

Compulsory Military 1304
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properly so as to enable them to face 
the problem of unemployment is more 
important. It becomes a question of 
fixing priorities and of examining as 
to which problem should be attacked 
and tackled first. On the one hand, 
there is an acute shortage of technical 
personnel in the country, on the other, 
opportunities for employment are 
lacking. There are not engugh tech
nicians in the country. We face that 
problem every day.

Acharya Kripalanl (Bhagalpur cum 
Purnea): Many technicians are unem
ployed. You go and see the Exchange 
Bureau.

Shri Satish Chandra: A particular 
type of technicians may be unemploy
ed, but___

Acharya Kripalani: All types.
11 A.M.

Shrl Satish Chandra: .. there is an 
extreme shortage of technicians in the 
country, especially of the more ex
perienced technicians trained in hand
ling intricate machines and in allied 
trades. It is possible that there are 
many people who have received a 
general type of training—elementary 
training— f̂or handling all sorts of 
machines. But as far as the specialists 
and experienced technicians are con
cerned, there is an acute shortage. It 
has been a persistent problem and 
occurs again and again whenever 
new items are taken up for produc
tion. Maybe, that our educational 
system needs a radical change. I am 
not competent to say anything on this. 
Probably my colleague, the Deputy 
Minister of Natural Resources and 
Scientific Research who will speak at 
the end, may deal with this subject in 
greater detail. It is outside my pro
vince to go into the question of the 
necessity of a change in our educa
tional system. It is not my purpose, 
it Is not my function to suggest re
forms therein, but it is a problem that 
has to be faced. Whatever resources 
that we have and whatever money 
that we are able to spend, the ques
tion arises whether it should be spent

over expanding military training, for 
which ample opportunities already 
exist, or to fight the acute problem of 
unemployment.

Shri Frank Antheny (Nominated 
—Anglo-Indians): You are not fight
ing any.

Shri Satish Chandra: In this con
nection, I would say only one thing, 
that the National Cadet Corps has 
laid, and the Auxiliary Cadet Corps 
will lay, emphasis on manual labour. 
You are aware that the National 
Cadet Corps during the last summer 
vacations held five camps which were 
attended by several thousand students, 
and five more camps will be held in 
September and October. The cadets 
were asked to do manual labour there. 
At some places they cleared the drains 
which had silted up, widened th« 
canal or did some such other work 
which they had not done before and 
to which they were not accustomed.

. I do not know if some hon. Members 
of this House have seen these camps. 
These boys did their work in right 
earnest and felt happy over their 
achievement. All these boys did hard 
manual work for six hours a day every 
morning for one month, and the re
sults were quite satisfactory. I visit
ed some of these camps and the en
gineers of the State Crovernments who 
were assisting them in their work 
were full of praise for these boys. 
Apart from teaching them the dignity 
of labour, such a training helps the 
boys to understand the vast problem 
of national reconstruction. When a 
thousand boys labouring together for 
six hours every day for a month as
sess their result—that they have been 
able to do this quantum of work—- 
they get some idea as to how much 
labour and effort is needed if they 
really want to reconstruct this vast 
country. This experiment has been 
very successful and I hope that in 
future years we will be able to hold 
larger camps wherein more boys will 
join these camps and develop a sense 
of social responsibility and construc
tive outlook.
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At the end, I would only say that 
the development of intellect has been 
a necessary part of one’s education, 
but the building up of character, a 
true sense of social responsibility, 
learning the dignity of labour, under
standing the problems of national re
construction, etc. are also equally im
portant. This void in our educational 
system is being filled to a limited 
extent, depending on our resources, 
by various schemes of military train
ing to our boys and girls. This train
ing helps to develop in them a keen 
and proper appreciation of values and 
an ethical sense. I am sure that the 
two movements viz. the National 
Cadet Corps and the Auxiliary Cadet 
Corps, which are meant exclusively 
for the students, will gradually be
come more and more popular.

I agree with my hon. friends who 
said that the creative energy and en
thusiasm of the youth should be 
harnessed into constructive channels. 
This is exactly what we are trying to 
do in a limited sphere. I hope that the 
expansion of the National Cadet Corps 
and the Auxiliary Cadet Corps would 
provide increasing opportunities to 
young men to become better citizens 
of the country.

The resolution as it is framed is un
acceptable because of the reasons I 
have already pointed out in the begin
ning. It is not possible to have com
pulsory military education throughout 
the country for all boys and girls in 
our schools and colleges  ̂ on account 
of dearth of finances, equipment and 
trained man-power.

An Hon. Member: Trained man
power.

Shri Satish Chandra: I mean the
trained instructors.

I will request the Mover of the 
resolution to withdraw it, after fuller 
discussion, if necessary.

Mr. Chairman: Before I proceed
further, I will just inform hon. Mem
bers that I have received notices of 
two amendments from Shrl S. N. Das 
and Shri Chandrasekhar Bhatt and of

two from Shri Heda. These are new 
notices of amendments, to the original 
resolution, sent on the 18th and 19th 
August. In regard to these, I wish to 
bring to the notice of the House a 
previous ruling of the President of 
this House.

**About these amendments 
which have been tabled very 
recently, I should like to invite 
hon. Members' attention to the 
practice of tabling amendments as 
the debate proceeds from day to 
day. I do not like to insist upon 
notice—I am prepared to waive 
notice in the interests of having 
a better debate; but the general 
practice should be that amend
ments should not be coming in as 
the debate goes on. Of course, if 
there be an agreed amendment 
then certainly it may be brought 
in at any time. But the great 
disadvantage of tabling amend
ments as the debate proceeds is, 
to my mind, that injustice is done 
to Members who have already 
taken part in the debate. They 
have expressed their views and 
they lose the opportunity of e::- 
pressing their views again over 
amendments that come in later.”
Further on. when this view was ex

pressed by the President, a Member 
pointed out that when a debate pro
ceeds in a real and live manner oc
casion may arise for the tabling of an 
amendment and hence a strict ad
herence to the rules might fetter the 
discretion of the Chair, whereupon 
the President further remarked:

*‘My observations of course do 
not exclude or do away with the 
authority of the Chair to allow 
amendments which are really 
necessary for the purposes of the 
debate. But it is better, if the 
proposition is duly considered be
fore. that amendments are not 
coming in as the debate develops.
It may be necessary in certain 
cases: but it will be a matter for 
the discretion of the Chair.**
I have gone through these amend

ments and I find that there ia no new 
matter in these amendments. At the

Compulsory Military 1308
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same time, if this practice is allowed
ii may be that proper debate may not 
take place in the House and many new 
amendments may be coming in, as the 
debate proceeds. Therefore, I exercise 
my discretion against these amend
ments and I rule that these amend- 
memts cannot be considered by the 
House.

I have also to bring to the notice 
of the House that today there is 
another resolution about unemploy
ment. That is also a very important 
resolution. 1 would just like to know 
the pleasure of the House, whether 
the House want to continue the discus
sion on the present resolution for the 
whole day. (Some Hon. Members: 
‘Yes*. Some Hon. Members: *No\) I 
am only asking hon. Members what 
action do they propose to take in the 
matter. I would be guided by their 
wishes '

We have had already 16 speeches 
and we may go on, say, till 12-30 or 
so and allow a few more speeches, I 
wish to be guided by the House. If 
the House is of the opinion that the 
other resolution must be taken up, 
it may be taken up later on, say at 
12-30 or even at one o’clock. But» If 
the House is for continuing this 
debate___

Several Hon. Members: We want
the whole day.

Mr. Chairman: So far as the resolu
tion on unemployment is concerned, 
I understand that it raises a very im
portant question and the House might 
perhaps like that resolution to be 
taken up.

Shri G. Sinha (Palamau cum 
Hazaribagh cum Ranchi): We may go 
on with this resolution.

Mr. Chairman: May I understand
that the House is of the opinion that 
we can go on with this resolution so 
far as we can, and, say, at one o’clock 
we tan take up the other resolution.

Shri A. K. Gopalan (Cannanore): 
Sir, it may be taken up at least by
12 o’clock.

Mr.̂  Chairman: The difficulty is that 
it is ,already ten minutes past eleven. 
Government spokesman has to be 
given time to express his views and 
then the Mover of the resolution has 
also to give his reply. I am afraid 
that only two Members can be allow
ed to speak; we close at 12, whereas 
I have received something like 20 
requests from hon. Members to speak 
on the resolution. Therefore, I think 
that I 'may put this resolution to the 
vote of the House by 12-45 at the 
latest.

Shri G. P. Sinha: In fact this is an 
important resolution and it is neces
sary that the entire day should be 
allotted to it. If you want the other 
resolution on unemployment to be 
taken up, it may be taken up on some 
other day.

Mr. Chairman: Then the resolution 
. will have to be balloted again. I 
would do like this. I will put this 
resolution to vote at 12-45. Then the 
other resolution may be taken up.

Shri A. K. Gopalan: I request that 
we may take it up at least at 12-30. 
In moving it I may take some time.

Mr. Chairman: The hon. Member 
will have 30 minutes, which is gen
erally the time allowed for the Mover 
of a resolution. There are many 
Members who are anxious to speak 
on the present resolution also.

An. Hon. Member: The House
wants this resolution to be continued 
throughput the day.

Mr. Chairman: It may be continued 
up to 12-45. Before that I will call 
the Mover of the resolution to reply.

Some Hon. Members: No, no.
Acharya Kripalani: That is the

decision of the Chair.
Shri N. M. Lingram (Coimbatore): 

May I make a submission, Sir? There 
are about 20 members who want to
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speak. If each member is given ten 
minutes it will take about three 
hours. Therefore, the whole day will 
be required for this.

Dr. Suresh Chandra (Aurangabad): 
If it is the decision of the Chair, then 
we do not want to say anything. If 
it is not and if the Chair is taking the 
sense of the House.........

Shri G. P. Sinha: In view of the 
fact that there are also other Members 
whose names are not included in the 
list and who want to speak on this 
resolution, it is better to have the 
other resolution for another day.

Mr: Chairman: So far as the num
ber of speakers is concerned, I have 
got requests from about 20 Members. 
At the same time, those who have not 
dent their requests are also eligible to 
speak as any other Members and so 
the question of list does not arise. 
But, if all the hon. Members begin 
to speak, not only today but some two 
or three days more will be required 
for this resolution. We must have 
some sense of proportion regarding 
time. The other resolution is also 
very important. Therefore, I think I 
am well-advised in sensing' and ex
pressing the opinion of the House to 
the effect that the other resolution 
may be taken up at 12-45.

Shri G. P. Sinha: In view of the 
fact that this is also a very important 
resolution, only 45 minutes more will 
not add much.

Mr. Chairman: This is no doubt a 
very important one. Therefore, we 
have spent two days over it. At the 
same time, there should also be a 
time-limit. So, I think we would be 
well-advised to adhere to this time
table. I now call upon Mr, Altekar, 
I would request hon. Members to limit 
their speeches to ten minutes so that 
a large number of hon. Members may 
be able to speak.

Dr. Saresh Chandra: Is it the ruling 
of the Chair?

Mr. Chairman: This, 1 think, is the 
feeling of the House.

Prof. S. N. Mlshra (Darbhanga 
North): May I suggest a compromise 
in this connection? We on this side of 
the House also recognise that it is a 
very important resolution. But we 
consider that it would be more appro
priate that Gk)vernment should come 
out with a comprehensive statement 
on the unemployment situation in 
the country, so that the House may 
have a better assessment of the entire 
situation. Let us have a full-dress 
debate and discuss that comprehen
sive statement made by the Govern
ment. The resolution under discus
sion now might provide scope for 
focussing attention pointedly on one 
aspect of the subject in the resolution 
next in the list. It lays down that em
phasis should be laid on the military 
aspect of education and not on the 
productive aspect so necessary for the 
solution of the problem of the educat
ed unemployed, which is acutest in the 
country.

Acharja Kripalani: You have given 
a decision and we hope that will be 
final.

Mr. Chairman: I have not given a 
decision as a ruling. I only have 
interpreted the opinion of the House 
as I understood it. The hon. Mem
ber who spoke last wants debate to 
proceed on a statement to be made by 
Government. It is for the Govern
ment to choose to make a statement. 
When this resolution is there. Govern
ment will have an opportunity of 
making a statement of that nature. 
Therefore, it is all the more neces
sary that the resolution on unemploy
ment should be taken up. Therefore, 
I propose to stick to my decision. So 
far as this aspect of the question is 
concerned, I have given my decision.

Shri Altekar (North Satara): Com
pulsory military training is not an 
end in itself, but a means to an end. 
So far as the goal of India is concern
ed, it is to promote peace and progress 
within the country as also peace out
side the country, in the whole world. 
That being so, I beg to submit that 
the military training that we impart 
to the younger generation should be
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in keeping with the goal that we have 
set before us.

There is nothing like martial or 
civil nature inherent in man; but 
training makes it so. So, it we take 
to a policy of compulsory military 
training, that will ultimately mean 
militarising the whole country. If we 
look to such policies adopted by other 
countries in the world, as for in
stance, by the Axis Powers, we find 
that it ultimately leads to aggression. 
Ours is a country which has no 
aggressive intentions. Of course, we 
want to defend ourselves at any cost. 
If we look to the strength that is need
ed for the purpose of defence and for 
the purpose of aggression, we shall 
And that three times the number is 
required for aggression as is needed 
for the purpose of defence. That 
being so, I submit that compulsory 
military training in high schools and 
colleges is not a step that is needed 
for the achievement of the goal of the 
country.

In modern, mechanised warfare it 
is the quality and not the quantity 
that counts. So, what we should 
have is highly mechanised units. So, 
if we can find sufficient money for the 
defence of the country we should 
utilise it for equipping ourselves with 
up-tO'date armaments and for the 
manufacture of such armaments. From 
schools and colleges we must draw as 
many recruits as are necessary to man 
our defence forces, particularly for 
the oflBicers* ranks from the NCC.

Another point which has to be 
borne in mind in this connection is 
that modern warfare is quite a diff
erent thing from what it was, say, 
fifty years ago. Formerly, armies 
were arrayed in a dense manner; 
nowadays it is rather a dispersed 
battle-field. Therefore, training 
should be imparted to those who have 
a better power of understanding and 
better intelligence. This naturally 
necessitates recruitment from schools 
and oolleges, where military training 
should be imparted on a voluntary 
basia. I suggast ̂ hat it should be done

on a voluntary basis for this reason. 
Those who are inclined to, or wish to, 
take to a military career would take 
to it and the money that would be 
spent ôn compulsory military train
ing in colleges and schools over a very 
large number of students would not 
be wasted. If a very large number, 
say two million or three million is 
given compulsory military training in 
schools and colleges that will mean 
an expenditure of over Rs. 100 crores. 
But not even one-tenth of this number 
would be taking to a military career. 
Hence I suggest that instead of im
parting training compulsorily, only 
those who want training on a volun
tary basis, say in the National Cadet 
Corps, or the Auxiliary Cadet Corps 
should be given training. If we do 
that we will have sufficient number 
of intelligent young men for our 
defence forces.

I am the Chairman of an institu
tion which runs high schools and 
other schools and my experience is 
that some of the students who want 
to develop their intellectual qualities 
do not join the N.C.C. because they 
do not find sufficient time for intel
lectual pursuits to equip themselves 
for the keen competition. This year 
in the Bombay State the first student, 
the boy who topped the list, at the 
S.S.C. examination was from my High 
School. But he had not joined the 
N.C.C. He was taking physical exer
cises, of course. But he did not want 
to spend much time on military edu
cation. Of course, there were certain 
other students who took to military 
education, and the corps of 33 of my 
High School stood at the top in the 
whole State for the last three or four 
years. It won a number of distinc
tions. Now the question is whether 
the students should be given military 
training on a voluntary basis or as is 
now being suggested on a compulsory 
basis. I beg to submit that under the 
present circumstances, it is very diffi
cult even to impart this N.C.C. train
ing on a voluntary basis. The thing 
is that in our State, the grant that 
was being given for the N.C.C. has



I3I5 Resolution re 22 AUGUST 1953

been stopped. The expenses that we 
have to meet in this connection for 
one corps are Rs. 2,400, Out of this 
Rs. 1,400 were met from State grant. 
Rs. 1,000 were to be spent from the 
School fund. After the grant has been 
stopped it is very difficult to spend 
this amount of Rs. 2,400 for the N.C.C. 
batch from the school fund. Now the 
question is whether we should dis
continue even this one batch that was 
there or whether we should continue 
it at a great <?ost. The Instructor for 
this batch got the first prize distinc
tion for instruction during the last 
few years. The batch was highly 
praised even by the Chief Minister 
and high military authorities when 
the exhibition and demonstrations 
were going on. But with all that the 
difficulty is how to run it. Now on 
account of the great emphasis that is 
laid on the N.C.C, training and also 
on account of the desire of the Instruc
tor himself and the students, we 
have somehow or other continued the 
corps for a year more. We hope that 
some grants before the next year will 
be forthcoming from .the Centre or 
State Government and we will not be 
compelled to discontinue the batch al
together. ^

Therefore, what I suggest is that if 
these NCC batches are expanded they 
will provide us with sufficient number 
of students who may be taken for 
military career and who will go for 
the defence of the country. From 
my own experience I can say that if 
money is forthcoming, four batches 
of 120 students in all can be raised in 
my high School alone. Because of 
the difficulty of money, it becomes 
very difficult for us to continue even 
the one corps that we have got al
ready. Therefore, what I suggest is 
that some money by way of grants 
may be given by the Government to 
carry on the experiment.

Military training on a compubory 
basis will be extremely impracticable 
and very costly. I would like to sub
mit that the expansion of these N.C.C. 
and Auxiliary Cadet Corps should be 
carried out and if the State Govern
ments are not in a position to give

sufficient grants for the purpose the 
Central Government should come 
forward with the necessary finances.

Prof. D. C. Sharma (Hoshiarpur):
I must say that I have listened to 
many debates in this House. But of 
all the debates the most unedifying 
debate has been on this resolution. I 
do not know on what subject the 
debate has been going on. Have we 
been taking aibout Moral Rearma
ment in this House? Have we been 
talking about the psychological reha
bilitation of the youth in this country? 
Have we been talking about the un
employment problem of this country? 
Have we been talking about the de
fence mechanism of our country or 
have we been talking about the re
orientation of the educational system 
of this country? I must say that the 
debate on this subject has been very 
confused and very jumbled.

One Member said, *'it is a very inno
cuous resolution". Of course, it is a 
very innocuous resolution because it 
is a resolution about military train
ing and will not lead to militarisation.
I think there is a law of cause and 
effect in this world and everybody is 
familiar with that law. If you talk 
about compulsory military training 
for the young men of this country and 
still say there will be no militarisa
tion, I think, you will be wrong; the 
law has existed for millions of years 
and it will even now work so far as 
this debate is concerned. You cannot 
have compulsory military training 
without turning the nation into a war
mongering nation, leading to the con
ditions which militarisation brought 
about in Germany or in Japan. I 
think you cannot avoid these conse
quences which Japan and Germany 
had to face on account of this policy.
I, therefore, think that this compulsory 
military training in the context of 
our life today is unthinkable.

We are living in an undeveloped 
country, sufTering from malnutrition, 
scarcity of food, etc. If we go to a 
school in the Punjab—I must say 
without boasting that the physique of 
the Punjabis is much better than that 
of the people of other Statm, of
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course, our Chairman is an excep
tion—we find that the children are 
under-sized, under-fed—and I may be 
pardoned for saying—they are under
clothed. They do not get enough of 
food to eat; they come from homes 
which are poor and they do not have 
a proper kind of diet and yet we are 
talking about compulsory military 
education for the school and college 
students. I think this resolution be
comes a mocl#;ry in the light of our 
social context. When we have our 
Five Year Plan finalised, then we can 
think of giving some kind of train
ing to these persons.

An hon. Member said that we must 
bring about co-ordination between 
defence and education. Co-ordination 
between defence and education can 
be broiTght about in times of emergen
cy. I do not think we are living in 
times of emergency. For the present 
I would say that the primary need of 
India at this time is not compulsory 
military training for school and- 
college boys but the right kind of 
education. I think all the objectives 
which have been mentioned by hon. 
Members here” can be fulfilled if we 
have the right kind of education. 
What do they want? They want that 
we should take away from them the 
sense of frustration. I do not know 
if military training can take away 
from people the sense of frustration. 
In Germany the revolution was brought 
about by the persons who had first- 
rate military training.

Military training cannot always be 
a good thing. Hon. Members expect 
ethical values, enthusiastic spirit of 
co-operation, sense of discipline, health 
and vigour from this military train
ing. According to them military train
ing is a panacea, it is a cure, it is 
a specific, which will cure all the 
moral ills of our society. I do not 
think the greatest optimist about 
military training and writers about 
military subjects have ever laid claim 
to this kind of comprehensive utility 
which is being given to military 
training. I would, therefore, say that

the proper remedy for all the ills to 
which the hon. Members have referred 
at one time or the other is not mili
tary training but it is a scheme of
physical fitness which should begin 
from the l̂ursery school and go right 
upto the post-graduate stage. If 
we have a scheme of physical fitness 
there will be no need for the Defence 
Minister to say *‘we do not have 
money” or for somebody else to say 
“that we are living in a context 
where we do not >Vant to make any 
attempt to create an aggressive men
talitŷ ’. Therefore, what we need in 
this country is a simple, inexpensive, 
comprehensive scheme for creating
those conditions which can produce
physical fitness.

The second thing that we need in 
this country at this time is that we 
should inculcate in the minds of our 
young men, not only the young men 
in our schools and colleges but others 
also, a sense of the dignity of manual 
labour. Take the NCC camps. I 
havef been to one of them and I have 
seen the enthusiasm with which those 
young men from our colleges and
schools have done that amount of 
manual work. I must say it was a 
heartening sight to see. People who 
talk of enthusiasm and all that can 
go to these NCC camps and see what 
a fine spectacle of human co-opera
tion there is there. Therefore, I say 
that the second thing that we need 
at this time is that we should learn 
to do manual work. Mr. Booker T. 
Washington, a Negro leader said—and 
I am very proud that I am quoting a 
Negro* leader in the House of the 
People in India—he said there is as 
much dignity in ploughing a field as 
in writing a poem. And I think there 
is as much dignity in using a shovel, 
an instrument of labour, as in doing 
anything else—making a speech in the 
House of the People or anything else. 
So the second thing that we need is 
the insistence on the dignity of 
labour.

And thirdly, we want that mir 
young men should have some disci-
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pline among them. Of course, you
know that our Universities are clos
ing. We are having a token strike in 
one Of the Universities in U.P. We
have heard that a University has
closed for three weeks. What a mar
vellous display of discipline among 
our students? But what is the reason? 
The reason is this that the surplus 
energy of our youth is not yet cana
lised in healthy channels. In order to 
do so we should provide them with 
creative activities  ̂ constructive activi
ties.

Therefore, I say there is need in 
India for physical education. There 
is need in India for social education, 
if I can put it like that. And there 
is need in India also for providing 
compulsory manual labour for every 
schooKgoing boy, for every college- 
going boy or girl, and also for 
those people who are adults. That is 
the way.

I do not think this scheme will be 
useful to us at all from the physcolo- 
gical point of view or from the natio
nal point Of view or from any other 
point of view. Of course, I need not 
go into the financial aspects. All the 
time I hear in this House that cur 
defence budget eats up most of our 
money. I think if I had some say 
in the matter I would give more money 
to our Defence Services, because our 
Defence Services are not only doing 
the work of defence, but they are also 
doing socio-economic work. So I do 
not mind the expenditure on our 
Defence Forces.

What India needs is a scheme to 
obviate all these disadvantages inhe
rent in the education today which 
should be very cheap. And for that 
I think this kind of compulsory mili
tary training will not be effective. The 
only thing that will be effective will be 
a scheme for addiJng to our 
physical fitness and for com
pulsory manual labour and also 
a scheme of giving students an oppor
tunity for csMistructive work.

Shrl Joachim Alva (Kanara): In
days gone by. when the British held 
sway in this coimtry and when the

soul of our motherland, of our nation, 
was crushed under militarism, we had 
a different value in life. Every young 
man yearned for military education, 
and we thought a musket might be 
the chance of our political salvation. 
But with the dawn of Free and Inde
pendent India, those values have 
changed. They have been shifted and 
today the emphasis of a Free and In
dependent India is, as my hon. friend 
Prof. Sharma said before me, upon 
food, health, upon an able body and 
a healthy mind. And unless we have 
the right values and give priorities 
to those values we cannot build up our 
nation.

When the British crushed the Indian 
Mutiny in 1857 their sole aim was to 
pit one community against another— 
Sikh regiment, Hindu regiment. Chris
tian regiment, non-martial races, mar
tial races and what not—and divide 
this country into so many fields. But 
today we have turned our back upon 
that programme. Though we were 
great upholders of compulsory mili
tary education before 1947, those days 
have gone and today the world is not 
looking upon conscription or compul
sion in military education as the .be
all and end>all. It was during the days 
of the French Revolution that the idea 
of conscription took place when Napo
leon believed in big battalions, when 
the world in the nineteenth century 
believed that God was on the side of 
those who had the biggest battalions, 
we cannot increase human cannon 
fodder for the simple reason that 
Prussia also copied the French idea 
of conscription and built up a modern 
German army, but they had to change 
that idea. The first World War com
pelled them to have conscription, fifty 
million were conscripted and ten 
million were the casualties. Before 
the Second World War, the.y had to 
change the whole idea. Now we be
lieve in mechanic manpower; they do 
not want more men but they want 
more mechanic manpower, as the 
whole idea of war has changed—chang
ed in thn sense that petroleum, the 
aeroplane and all other instruments 
have revolutionised the concept of 
modern warfare. And If we . today arm
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compulsorily our whole nation, we 
have no chance. Ai âinst whom are we 
going to have an army? Against our 
neighbours? Our concept is one of 
peace, that we shall have peaceful nei
ghbours, that we shall live in a state 
of peace. If we make all our 350 milli
ons march on arms we shall not have 
enough money for food or for our other 
nation-building activities.

Someone has said that there shall 
.be no perfection in war or peace; 
that will mean the death of a nation. 
We today have expressed the ideys 
of peace, simultaneously keeping up a 
regular army. We must find enough 
money for the Army, for the Air 
Force, for the Naval Force. 
And unless we do that for the 
three Defence Services, how are we 
going to find enough money for com
pulsory military education? We must 
see that our youug men and women 
in schools and colleges are sufficiently 
educated. We must see that their 
minds are uplifted and not make them 
all take to a musket ôr gun and be
come cannon fodder as Prussia or 
Japan did. And we should not Just 
turn India, a peaceful nation, into a 
nation trying to spring on the next 
neighbour, Pakistan or Burma, Afgha
nistan, China or Ceylon or undertak
ing any other thoughtless adventures. 
We shall then emtoark on fruitless and 
suicidal policies.

We have not got enough money for 
our NCC. We have over 80,000 souls 
in the NCC. We have set apart hardly 
Rs. two crores for them. Let us have 
enough money to pay the professors 
in the NCC. Let us build up a girls 
division in the NCC. Already In Bom
bay, a girls’ division could not be 
created because they said they had no 
money. They, in Bombay, would neî  
ther have a girls* division or a junior 
division. Other States may imitate 
Bombay. Let us make the junior and 
senior divisions the live wires In our 
second line defence forces. When you 
have not got enough money to train 
and equip these people, how can you 
find money for compulsory military 
training? That would only be putting

money down the drains and thus was
ting it away. We have been able to find 
hardly Rs. 20 crores and Rs. 10 crores 
for our Air Force and Naval Wing res- 
pectiveljjr. Are we going to find Rs. 30 
crores pr Rs. 50 crores or Rs. 100 crores 
for this compulsory military training? 
We have a third rate navy. We have got 
ships which are the junk of the British 
navy. We are to pay Rs. 90 crores for 
equipping British men-of-war on mod
em scientific lines. At the end of three 
years; we have to hand them back. 
Why should we go elsewhere when o u p  
own-ship-building yard at Vizagapatam 
can build 8000 tonnage ships for less 
than Rs, 70 lakhs. We could devise 
methods to put our men in these ships, 
equip them with naval instruments and 
put them on the high seas. Hence how 
are we going to find money for this 
compulsory military training? In regard 
to the Air Force, we have got first 
rate men and second-rate or third-rate 
equipment. If we are not able to find 
enough money for developing our Air 
Force with its Air squadrons, how 
.shall we find the money for this com
pulsory military training?

Let us put first things first, in our 
Free and Independent India. Let us see 
how we can achieve these first things 
first. Unless We have got boys and 
girls in the schools and colleges who 
have got a sound mind and a sound 
body, we shall not be able to oroduce 
an effective nation at all. Both £ngland 
and the USA were opposed to the idea 
of conscription except when they had 
to go to war. For a long time, America 
was following the Monroe doctrine. 
That is, they did not want to enter any 
war which would involve them in world 
politics and complications, though today 
we find that America has taken up the 
duty of the police man of the world, 
with all its complications in Iran and 
other countries to the detriment of the 
freedom lovinff pe<|pl«̂  of the East. 
England also was opposed to conscrip
tion until the first World War. At the 
time of the Second World War. they 
agreed to have conscription when they 
found that Germany was colossally arm
ing against them. By the end of the 
Second World War, the nations of the
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world revolutionised their ideas of con
scription and compulsion. Compulsion 
is equivalent to conscription In mili
tary language.

We are now going to turn our agri
cultural democracy into an industrial 
democracy. Are we going to place this 
liability of conscription ou the grow
ing industrial democracy of India? Let 
us be warned by the failure of Napo
leon who said that he possessed 25,000 
men to be thrown on battle fields every 
month. By the end of 1815, with the 
battle of Waterloo, he had two million 
men dead. So too, the parties in the 
First World War, who throw away ten 
million men. Are we going to arm 
our men and throw them away against 
Pakistan or Burma or China or any of 
our neighbours? Against whom are we 
arming? Our first requirement is a 
good Air Force and a good Navy. If it 
were possible, we should build subma
rines also, because Russia has already 
built 350 submarines since the last war.

If we could lay greater emphasis on 
our jute exports, and ship-building and 
steel production we shall have more 
money for the nation-»building depart
ments. The money that we may find 
for this military expansion in the shape 
of compulsory military training, could 
very easily be diverted to better 
things: for example, to build up sound 
boys and girls so that they may be our 
soldiers of freedom, and learn discip
line. What is happening in our universi
ties? Our boys and girls have no reŝ  
pect for the teachers. Young men have 
no respect for their masters. We see a 
kind of carelessness, frustration and 
indiscipline amongst the new genera
tion, which will have to take over the 
responnibility of new India. In this 
state of affairs, however much we may 
have spent on military education up to 
1947, today, ŵ  are certainly not en
amoured of that in view of the shifts 
and changes in world oolicy. Our em
phasis should be on strengthening our 
national defences in the shape of build
ing up our Air Force and our Navy 
and making them stronger than what 
they are today. India has a first class 
army. There is the Territorial Army 
to strengthen it as the second line of
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martial defence. We will have to find 
enough money for this. We will have 
to find money for our NCC. Before we 
take this leap in the dark, let us be 
warned by the fate of other nations 
and see that we proceed in the right 
direction.
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^  SÎ tTTV sf>T flVH  VT^ I %Pp>Twnr
3ft JRrTW sr%l'< THT ftr? *FT ^

^’ ^ !F ? r r ^ ^ a r t^ % ? r r « r f jr ^  
•o'.ni g ?At  4  T̂tTfPIT ff %  ^  f*riTV 

?¥rft flTiTflrr tffz ^mfr 

¥t 'nf^'V, sirnr > w w  ^  Trf̂ T̂ ft 
fftr ^  T if^ 't %

%?TTO i  I Wll^ flf

% >rre 4' ^  T̂P?rr j  f^
*ftr ̂  ?n!f ̂

5? Rr^rrfr ftsre 9 ?m  ^  ?r ?ft>ft ^

^  # ?f^ , ^
^  f f  *At  ^  #  <iT fsnsr w #
if ^  v m  PPTT »m  «rtr
rfeH'<'̂ <l« ^  ^  f̂ «(T f3RT
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Shri Kanavadf Pa til (Ahmednagar 
North); The idea behind this resolu- 
tio nis to render our country strong 
enough in war as we are strong enough 
ill peace. And. therefore, before I ex
press my opinion on the resolution, 
I support the resolution in its spirit

I submit when there are two war
ring camps, who are running an arma
ment race, creating new. stronger arm
ies, the time has come when our 
country must think in terms of its own 
solidarity. We must think whether the 
present armed strength of India is suffi
cient in the event of an attack by a 
foreign power. India has thousands of 
miles of vulnerable frontiers and it is 
not disclosing any secret to say that 
there are hostile countries, and also 
some western countries who are carry
ing on intrigues against the integrity 
and independence of our country. So, 
in view of the situation we must con
sider whether the present armed 
strength is sufficient to meet any dan
ger coming from outside countries. 
Therefore, I think the ‘present resolu
tion put up by the hon. Member is cer
tainly worth considering by this House. 
Though Government has given certain 
indications that they are going to train 
our young men in colleges and give 
them sufficient military training on a 
certain limited basis. I would like to 
say, and very humbly submit that we 
must keep before our eyes the example 
of China—the present People’s Govern
ment of China. There, it seems, they 
trained all able-bodied young men and 
gave them military training. And we 
have seen during the last three or 
four yftars how thê  ̂ fought when 
Korea was attacked and Chinese main
land was threatened. The threat of 
total war by the Western Powers was 
ably stemmed by the Chinese though 
China did not possess the advanced 
weapons t»uch as the atom bomb and 
hydrogen bomb possessed by the west
ern powers. China does not possess 
these modern weapons, but the Chi
nese trained all their people, infused 
a new spirit into them̂  and challenged 
the might of western powers, the 17 
nations which sent their armed forces

to Korea, and wc know the result. All 
the might of the powers from the West 
Wos not r.bie to cross the 38th Paral
lel because every Chinese was trained 
to fight in the interests and safety of 
his motherland. That should be the 
spirit here. Every young man, I be
lieve,j[rom the age of 15 to 25 at least, 
whether in college or school or even 
in the villages, must be given compul
sory military training to some extent 
so as to be able to defend his mother
land when the attack develops. I am 
not sure that any power will attack 
this country within a short time, but 
there is a possibility of some power in
triguing and planning a sudden attack 
against our country. So. if that situa
tion arises, every young man in this 
country must be in a position to saCe- 
guard the interests of this country, to 
safeguard the independence of our 
country and to fight out, because our 
present armed strength is not suffici
ent to meet the likely danger. It is 
because of this that I brought to the 
notice of this House the Chinese way, 
how they built their People's Army 
and how they gave them compulsory 
military training. I support the reso
lution of Dr. Ram Subhag Singh in the 
spirit in which it has been brought 
.before the House.

It has been argued by certain friend? 
that our Samskriti is based on certain 
notions. I should think our Samskriti 
allowed the might of armed strength. 
Looking from the days of the Maha 
Bharata up to these days, no nation 
has survived which had no armed 
strength. Your high principles and 
ideologies of non-violence and truth 
will not save you if these principles are 
not protected by the armed might of 
the people who hold these principles.

An Hon. Member: How was our In
dependence won?

Shri Kanavade Patil; Your Indepen
dence has t>een won— I do not want 
to discuss the matter now, but I would 
like to submit further that even in the 
Bhagavat Gita, which is the ideal 
lesson for all of us. Lord Krishna ad
vised Arjuna: ‘‘Arjuna, you fight’*.
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m JT5V*T I

You be prepared lor fight. You 
should have the necessary strength to 
meet the challenures of your enemies. 
Conquerors and plundering hordes in
vaded this land several times during 
the last one thousand years, and I very 
humljly submit that this House must 
not forget the lessons of history. His
tory must not be allowed to be repeat
ed. There were invasions of this 
country by savages, by hordes who 
came from the North-west Frontier. 
r;nd thny attacked your houses, kidnap
ped women, and committed a lot of 
ofYenoes such as robbery, murders and 
looting of villages. So, you must be on 
your guard. You must not forget the 
lessons of history. Do not go by high 
principles. Nobody wil heed you. Sup
pose anyone comes and attacks you 
with a musket. If you say: “I believe 
in non-violence and truth. Do as you 
like”, he will kill you straightway. He 
will not say. “Because this man stands 
for very high principles, let him go 
away.” That cannot be. Therefore, our 
Samskriti does not lie in that. Even 
Mahatma Gandhi said: “Do not be a 
coward. Follow your principles of non
violence to the extent that you do not 
allow yourself to be attacked by a bul
ly. If a bully attacks you, resist with 
all your strength.” Therefore military 
training in this country is absolutely 
essential for the protection of our home
land, children and everything. Do not 
take chances with your high princi
ples and ideals. If you have not got the 
strength, nobody will listen to your 
principles. Lord Krishna taught certain 
lessons to Ariuna because he had 
strength intellectual and spiritual 
strength. Therefore, if you have not 
got the strength, you will not be able 
to teach. You cannot teach if vou have 
not got any strength. Therefore, I 
would like this country to De mighty 
in arms as we are mighty in peace.

fnrrr t̂ o t(^o wiprs
^  ^  VTPTT

XT? 33^* I  Pp 
^  TO ^  t  I ^

^  ^

^  t  I ssnTT̂ rr
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^  t, ^  ^

^ ^  5I>( if«in *PT
t ; ^  ^  srcT̂ mr i ftrw %

^  ^ ^  ^  ^  
5rf^
^  yr y R  ^
I ^  ITT

^ I ^  ^  f ^  Vf\T(
«FT ipTFfT, ^  m  ^

^  ^  ffk  w  ^  ^
^  m m  % %(tx
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VTT % f% % n̂VPT ^ VPT^
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<>k  I f#  <4f, ^  *nfnr, ?wif, ^nm, 
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^  >RrT ^  % i^yprpff Tt 3ft 

finWT ST^ <R5TT ^TT^ % ^3^

^nr ’RT ^  f  I

4 jft5sn?r f’w  f  ^ 5 in ?T

% t, i m  ?5T TT
% «PÎ  ^  #  ?THT t  I 5ft sre5irT 

*t^ f*PT v r̂ tiiiw JfftT'T % ITPT^
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n̂ntsT T̂TciT j  I

The Deputy Miatster at Natural Be- 
aotirces and Scientific Research (Shri 
K. D. Malavlya>: My hon. friend the 
Mover of the resolution. Dr. Ram Su- 
bhag Singh gave a good opportunity 1 : 
the House to discuss this importaot
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rShri K. D. Malaviya]
question of compulsory military train
ing to the youths of the country. Many 
things relevant—and many otherwise 
also, and my hon friend Shri Raja- 
bhoj reminds me of those—were said 
Jn this House, and I am sure the House 
has benefited from them.

I, on behalf of the Government, do 
not want to mince matters. Government 
have no scheme for any sort of com
pulsory military training either to the 
students of the country or to the 
youths in general, nor is there any 
intention on the part of the Govern
ment to initiate any scheme of such 
a nature. I am therefore sorry I can
not accept this resolution.

The debate that took place on this 
resolution has apparently raised many 
Questions. I admit, those questions 
are of vital importance to the country; 
there are very important questions like 
unemployment, education, nutrition for 
the citizens of the country, the psy
chological aspect of the problem, the 
elevation of the moral and physical 
condition of the people etc. All these 
have been mixed up with the ques
tion of compulsory military training.

hon. friend the Deputy Minis
ter of Defence has dealt with this ques
tion purely from the military point of 
view, and has given you figures which 
KDcak for themselves—a colossal figure 
of Rs. 60 or 70 crores annually, and 
perhaps progressing every year, and 
coming up to about a hundred crore 
of rupees, which will have to be spent, 
if this resolution is to be accepted. 
The number of youths that have to 
be brought under this scheme, if the 
resolution is to be accepted, will come 
to about ten crores. My hon. friend 
the Deputy Mhiister of Defence has 
al.so put before us a number of other 
rourses which are open for us, and 
on which the Government are spend
ing money, such as the National Cadet 
Corps scheme, the Auxiliary Cadet 
Corps, the Territorial Army, and the 
Auxiliary Territorial Force Crores of 
ri4i.e<,‘s are being spent on the?*i» 
schemes, and thousands of boys and 
giffls are being talncd and disciplined.
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Government, therefore, ai*e doing 
whatever is possible to infuse as much 
military discipline amongst the youths 
of the country, as is possible under the 
circumstances.

Shri S. S. More (Sholapur): What do 
you mean by *as is possible under the 
circumstances’?

Shri K. D. Malaviya: You know it
much as I do.

Shri S. S. More: I know nothing.
Shri K. D. Malaviya: Please do not 

profess ignorance. I am sure you knr>w 
it.

Maving stated the attitude of the 
Government in regard to this resolu
tion. I wish to out a number of points 
to show why this resolution is not a 
practical proposition. If the intention 
is to train soldiers for the army, and 
to prepare the country for defence on 
such a colossal scale. I should say 
that the usual methods of recruit
ment and the usual methods of train

' ning are much cheaper than that of 
compulsory military training to our 
students, for military purposes.

In the long list of things we have 
I0 tackle today, we have got to draw 
up a list of priorities, and we have to 
pool all our resources, of the Centre 
as well as the States: and as things 
stand today, there are many more im
portant things which are to be tackled 
first, before this question of military 
training to the youths of the country 
on a compulsory scale is to be taken 
up. This point has been touched upon 
by many of the hon. Members, as I 
stated earlier,

T shall only point out the implica
tions of this resolution. There is our 
economic programme which requires 
about Rs. 200 crores annually, and 
this we are already implementing. 
Then we have the power, electrification 
and transport schemes, which will re
quire about Rs. 125 crores Per annum. 
The social services and rehabilitation 
schemes require more than Rs. 400 
crores for five years, which comes to
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«t'out Rs. 75 crores per year. Over 
and above all these, there are already 
demands which appear to me to be 
very reasonable, such as the expan
sion of our industrial and agricultural 
programme, within the Plan period. 
We have also -got the unemployment 
problem which calls for an urgent 
solution. All this means that we have 
to spend more money than what I 
have toiumerated above. Where is all 
this money to come from? Now, the 
total revenues of the States and the 
Centre come to about Rs. 640 crores. 
How can we in these circumstances, 
undertake programmes of compulsory 
military training, if we are to imple- 
n̂ ent the decision of this House on 
thiR resolution?

Therefore, if we accept this resolution, 
wt must accept It with all the implica
tions that it has. We know that. Al
though it is very easy for us to come 
forward and accept it, we cannot im
plement it. If we cannot implement it, 
then we should not accept it. That is 
why Government are most reluctant to 
2iC*cept this resolution.

But when I say all this, I have no 
desire to minimise the urgency of 
taking active steps to check the rapid 
deterioration in the physical and In
tellectual standards of our young 
students. Steps like the organisation 
of the National Cadet Corps, as I have 
mentioned just now, and the All-India 
Bliarat Scout Organisation, have prov
ed to be of great value to us in this 
respect. As has .been pointed out by 
my friend, the total number of senior 
cadets up to date in the NCC is about 
26,720, senior officers 675, junior 
cadets 3,000 and junior officers 1612. 
If you could expand the NCC on 
a sufficiently large scale. this 
should perhaps be the most effect
ive way of dealing with the prob
lem. The expansion of the NCC even 
on a voluntary basis means going 
beyond our means. Therefore, even 
there, we have to be cautious and 
cannot allow the process to go the 
whole hog. But we are examining the 
question of simplify!^ and devising 
methods of organised training on the 
lines of the NCC. as has been pointed

out by my friend, the Deputy Minis
ter of Defence. What is needed at 
present is the introduction of open 
air mass drill and manual labour as an 
integral part of the school curriculum, 
and the Government have emphasised 
the need for such reorientation in 
cur school training on University and 
college authorities. The Education 
Ministry have been in touch with edu
cationists, the Vice-Chancellors and 
the State Government authorities, on 
the question of introducing compul
sory physical training—mass drill and 
open air training—in a systematic 
way, I am glad to say that we have had 
satisfactory response so far as the 
reactions of the State Governments 
are concerned. Almost all of them 
have agreed with us that there is need 
for some sort of compulsory physical 
mass-scale drill and a s.ystem to make 
our boys work-minded, and therefore, 
it is hoped that, in consultation with 
the State Governments, the Education 
Ministry of the Government will soon 
be coming out with some sort of 
scheme, as I have mentioned above.

In this connection I will very brief
ly refer to the various arguments that 
have been adduced here with regard to 
a change in the pattern of our educa
tion. I am one of those who think and 
.believe that there ought to be as rapid 
a change in the pattern of our educa
tion as possible. I also believe that 
some sort of drastic reorientation is 
required in changing our present edu
cational system. But when I say this,
I want this House to remember that a 
change in the educational system can
not be brought about in a mutatory 
way. No change in the education system 
can come out suddenly. When I say 
‘suddenly’, I do not mean overnight, 
two months or six months; but even 
if we think that a new pattern of sys
tem of education can be suggested or can 
be effectively brought about in a 
year’s time, it is not practicable. A 
new pattern of educational S3̂ tem has 
only to be evolved out of the old; It 
is not a revolutionary process. It can
not come out suddenly, as I said.

Now, there are implications of a 
change in the present educational sys* 
tern, but I will not go into them because
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just n o w  this Q uestion  of compulsory 
military training? should be considered 
from a concrete and limited point of 
view. The dignity of manual labour 
has also been referred to here by many 
of the hon. friends. It is one of the 
most essential problems today and no 
educational system which deverts us 
fr®m that essential aspect of life is 
worth touching. Therefore, any new 
educational pattern which will be 
evolved will be tested whether it has 
really brought about a spiritual change 
in the entire outlook of our yowng 
boys. That again brings us to many 
other problems because it is not very 
easy to conceive of or to see a con
crete picture as to how all these things 
can be brought about so suddenly and 
by o n e  stroke of the p en . We must 
remember always when yre talk of 
China and the large army of people 
working together concentrating their 

attention on one work—when we talk 
of those things we must remember 
that for thousands and thousands of 
years we have been Ruided by a phi
losophy of hierarchy. I do not wish to 
refer to this influence just now, but 
this philosophy of living separately— 
'I am higher than the other man\ you 
are higher than the other man’ etc.— 
comes directly in our way of creating 
a homogeneous type of system which 
will direct us all purposefully to some 
system which wLU make us go ahead 
soon. Now, how many of us are there 
who think that that philosophy—of 
higher ups and lower-downs—which 
has guided us in our day-to-day life, 
will soon disappear? Unfortunately, 
many of us do not believe like that. 
And, therefore, when we talk of revolu
tionising the educational pattern and 
bringing about a new outlook in the 
concept of manual labour, we must 
never forget that they are all linked 
with our day-to-day life.

I will not refer to this question in 
any more detail. As I said, the Edu
cation Ministry have been in touch 
with educationists of the country to 
evolve a scheme of some sort of com
pulsory training in manual work in 
a systematic way, and I hope that it

will not be long before we have taken 
some decision in this respect. I have 
stated briefly the reactions of the 
Government to the resolution and I 
have 'also stated what is practical to 
do today. The Prime Minister has 
emphasised the need for compulsory 
manual work from time to time and 
if the State Governments listen to 
the advice and accept our proposals 
in this direction, we are sure to shake 
ofT the physical and intellectual 
lethargy that prevails today and 
stands in between progress and pre
sent conditions.

Dr. Ram Subhag Singh (Shahabad 
South): I think it is quite gratifying 
that a very lively debate has taken 
place on the resolution demanding 
introduction of compulsory military 
training in our high schools and col
leges. I am glad that most of the hon. 
Members who took part in this debate 
have shown a very realistic attitude 
in regard to a question which is very 
vital for the existence and future de
velopment of this country, I sincerely 
thank them for having lent so much 
support to this resolution and having 
accepted at least in spirit the idea be
hind this resolution.

However, quite a few of my hon. 
friends have opposed this resolution 
and some among them have even gone 
to the length of expressing surprise as 
to how this resolution got so much 
sympathy and so much support in this 
House. I must also thank them for 
their opposition and surprise because 
these things have induced me to say a 
few words on this question and have 
made me even more Arm in my con
viction that compulsory military train
ing must be given to all the youth of 
India, as my hon. friend, Mr. Raja- 
bhoj. and some other friends said. To 
start with, it must be made compulsory 
in our schools and colleges if we are 
really sincere about making India a 
real great nation.

This resolution has been opposed 
rnainly on two grounds. Firstly, be
cause—as some said—‘it is against the 
principle of non-violencf And second*



1343 Resolution re 22 AUGUST 1953

ly, some of my professor friends said 
that it might mar the efficiency of the 
educational institutions.

In regard to the first point, I am 
)try to say that those who have op

posed the resolution on this ground 
have quite misunderstood my resolu
tion. They could not follow the idea 
or the spirit behind the resolution. I 
repeat it again that the resolution was 
not aimed at leading the country to
wards militarisation as some of my 
friends interpreted it. Its sole pur* 
po.se was to arouse interest in our 
youth to lead an active, co-operative 
and disciplined life, and have regard 
for the dignity of labour, social ser
vices and other persons’ rights.

Some of my friends, on the other 
hand, got wholly confused by bring
ing in the debate the sacred name of 
Mahatma Gandhi and his technique 
of non-violence which we all cherish 
and to which we are all pledged. While 
deprecating the idea of imparting 
military training, some of my elder 
friends said that this will lead to
wards the militarisation of the coun
try. They also referred to the 
Gandhian Seminar. Some of my 
friends said that it is opposed to our 
foreign policy and our' principle of 
non-violence. Some said that this is 
also opposed to our culture and 
civilisation. I think they mean the 
culture and civilisation of slavery in 
which they have been living for the 
past so many generations. In their 
zeal to oppose the resolution they 
referred to the Gandhian Seminar. 
But they could not keep in mind what 
the Government of India is doing. 
Despite holding the Gandhian Semi
nar and pledging themselves to the 
principle of non-violence and non-ag
gression in international affairs, the 
Government of India which are being 
run by close associates of Mahatma 
Gandhi are also maintaining one of 
the finest forces in Asia. I wonder 
whether those who opposed the reso
lution on the ground of non-violence, 
on the ground of our foreign policy, 
on the ground of our culture and 
civilisation and other things and 
dreaded the idea of military training,

find who might be exercising some in
fluence over the Government Mem
bers, are prepared to advise the Gov
ernment to do away with their present 
Army, Navy and the Air Force. 
(Interruption). If they do not, I do 
not think they are sincere or justified 
in opposing the resolution, because 
nobody cao have an Army without im
parting military education.

An Hon. Member: I am not against
compmlsory military training.

Dr. Ram Subhas: Singh: He was also 
talking about culture and about our 
Indian Army being sent to Korea. But 
Panditji did not care to send people 
of his thinking to Korea.

Some hon. Members said that other 
nations are resorting to reduction of 
armaments; and also to reducing de
fence expenditure. As far as this is 
concerned. I only know that there is 
a race in the world at present to in
vent all sorts, of dreadful bombs. For 
instance, only a few years ago, America 
had the monopoly of atom bomb3 
Later on Britain and. Russia also 
showed that in this world America 
alone would not he allowed to keep 
the monopoly of any weapon. The 
U.S.A., then, invented the Hydrogen 
bomb. Russia showed only last week 
that it can invent still powerful hydro
gen bombs. I think there is only a 
race for the inventing of more and 
more powerful bombs.

So, in the circumstances in which 
we live and the strategic geographical 
situation which our country occupies,
I do not think that it would be wise— 
I would warn my friends who thhik 
so—or saffe for India to remain content 
with the present Army for all time to 
come. We should make suitable de
velopments in our present forces if we 
are really sincere about safeguarding 
our nation.

Some referred to our foreign policy. 
Take for instance our foreign policy 
in Kashmir. If our Army had not been 
there to defend our foreign policy it 
would have gone with the heads of 
those like Dr. Suresh Chandra w . 
were loud about it.

Compulaory Military 1344
Training of Students
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IDr. Ram Subhag Singh]
Coming to the second point I do not 

agree to what our Professor said that 
the introduction of military training 
will impair the efficiency of our edu- 
t‘i?tional institutions. I think these 
friends are thinking in terms of schools 
and colleges manufacturing clerks 
who cannot stand erect even for 15 
minutes. At least 50 per cent, of them 
have to go to a doctor for digesting 
their food. I do not want that sort of 
educational institutions to be per
petuated in this country. I think they 
ought to have seen the drills and 
parades of the Delhi boys and girls 
who paraded in the Parliament Street 
flnd in tne India Gate Maidan on the 
26th January or more recently when 
they presented a guard of honour to 
the Pakistan Prime Minister. I have 
been told that these marchings and 
drillings in no way lessen the hunger 
lor education of those children. Rather 
they prove as an appetiser. Therefore, 
I think I should better congratulate 
me State Government of Delhi, who 
have decided, as I read yesterday, to 
introduce some sort of military train
ing in a’l the schools in Delhi, to give 
draining on four subjects, namely, (1) 
building up of the .youth mentally, 
morally and physically with a view to 
making them good citizens by develop
ing character and capacity for leader
ship, (2) developing patriotism among 
the pupils, developing team spirit and 
creating self-confidence, (3) training 
them for social service, and (4) teach
ing them dignity of labour.

So far as I can interpret my resolu
tion, it means only a little more than 
that. If this much is accepted as the 
Delhi Government has accepted, I 
think it will go a long way and will 
serve a very useful purpose. Other 
State Governments should also be en
couraged to introduce this sort of 
training. Then. I think, all the de
velopment works can find more and 
more. volunteers to work on them; be- 

those who have talked about 
culture have not gone to work on 
those development projects but it is 
only the N.C.C. triained youths who

have gone there, and most of the 
speakers have praised that they are 
doing very nice work there.

One I hon. Member said that no 
training should be given to the girls. 
I would say that we should be more 
particular about giving military train
ing to the gir!s because Indian woman
hood has been in the captivity of our 
culture and civilisation for a very 
very long time. They are mostly con
fined to their’ homes. The moment 
they come out, they need somebody’s 
help to go to another place for fear 
of being kidnapped. The hon. Home 
Minister told us the other day that 
about 147 women and children were 
kidnapped in Delhi during last .year. 
I would like therefore our girls to f»e 
given compulsory military training so 
that not only may they be able to de
velop themselves into good citizens, 
but also be in a position to face the 
kidnappers and other anti-social ele
ments. Instead of hearing that so 
many women were kidnapped, I would 
•like to hear from our Home Minister 
that so many kindappers were shot 
dead by our girls. It is in that spirit 
that we should view this resolution, 
not in the spirit of our culture being 
in danger. The other day my hon. 
friend Shri Rohini Kumar Chaudhuri 
said that we do not want any more 
Lakshmi Bais. I on the other hand 
want that every girl of India should 
emulate the example of the Rani of 
Jhansi.

I am afraid the time at my disposal 
h short, particularly because my hon. 
friend Mr. Gopalan is anxious to move 
the resolution standing in his name. I 
am glad that both the Deputy Minis
ters, Shri Satish Chandra and Shri 
K, D. Malaviya, seem to agree with the 
objective behind my resolution. They 
have also accepted some of the sugges
tions made in my speech as well as 
in the speeches of some of my hon. 
friends. I was glad to hear that they 
are going to expand the N. C. C. and 
the territorial army and introduce 
military training in community projcct 
centres. I can appreciate the financial
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difficulty in fully implementing my 
suggestion and in view of that I ac
cept their suggestion that I should 
withdraw my resolution.

Mr. Chairman: The hon. Memb«̂ r
wants to withdraw the resolution. But 
Rule 241 requires me to put the amend- 
inents to the vote of the House.

An Hon. Member: When the resolu
tion itself is being withdrawn, what is 
the point in putting the amendments
lo vote?

Mr. Chairman: Proviso to rule 241 
is quite clear. It says:

, “Provided that if an amendment 
has been proposed to a motion, the 
original motion shall not be with
drawn until the amendment has 
been dispossed of/'
Shri M. L. Dwivedi (Hamirpur 

Distt.): In this connection may I re
mind you that to the Orphanages Bill 
moved by me there were several 
amendments.

Mr. Chairman: Whatever might have 
been the practice adopted on that dc- 
casion, the words of the proviso to this 
rule are quite clear. I have no option 
but to put the amendments to the vote 
of the House.

There is one amendment by Shri 
Uma Charan Patnaik. I find that there 
is some dissent or disagreement. I 
would like to hear the hon. Members 
if they want to convince me on that. 
Then I n»ed not put it to the vote of 
the House. It is for Shri Uma Charan 
Patnaik: if he wants to withdraw his 
amendment, then the question can be 
solved, otherwise I will have to put it 
to the vote of the House. May I know 
if he is prepared to do so?

Shri V. C. Patnaik (Ghumsur)* With 
n clean conscience I would not like to 
withdraw it.

Mr. Chmirman: Then I would out it 
i/j the vote of the House.

The question is:
“That for the original resolu

tion, the following be lubstituted:

'This House is of opinion that 
immediate steps be taken to pro
vide for an attractive system of 
military training for all High 
Schoo: and College students so as 
to equip them for all-round nation- 
building activities in times of peace 
as well as for all-out national de
fence in war emergencies.*

The motion was negatived.
Mr. Chairman: The question is:

“That for the original resolution 
the following be substituted:

This House is of opinion that 
while imparting military training 
to all High School and College 
students, advantage should he 
taken not only of an expanded 
National Cadet Corps but also of 
other military and semi-military 
organisations in this regard.*

The motion was negatived.
Mr. Chairman: Then Mr. Gopalan's 

amendment.
Shri A. K. Gopalan (CannanoreV T 

beg leave to withdraw it .
The amendment was, by leave, 

withdrawn.
Mr. Chairman: Then, the main reso

lution. Has the Mover leave of the 
House to withdraw his resolution?

Mon. Members: Yes.
The' resolution was, by leave, 

withdrawn.

RESOLUTION RE UNEMPLOYMENT 
Shri A. K. Gopalan (Cannanore): I 

beg to move:
“This House is of opinion that 

Immediate steps be taken to ar
rest the growth of unemployment 
in the country and to provide relief 
for the unemployed.*’

[S hri P ataskar in the Chair]
I thank you. Sir, first of all for al

lowing me to move this very important 
resolution before the House. t̂ he




